259 Motiter under
Rule 377
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SHRI VAYALAR RAVI (Chirayin-
kil): 1 want to say something on that.

MR. DEPUTY-SPEAKER: Mr.
Ravi, you must know the procedure.
1 am SOITY You are unnecessarily 1ry-
ing to get up and want lo say ton.e
thing. But, Shri Bugri has been
pornutied.
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wrEmACT ¥ w6 oafr qsr
ARAAAE R fFAr 3 )

§ #agar g v omaw s
" grEem 7 & qiraAT g war
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FTA 8, wAr AAd £ 78 ¥ =Avgaw
g f5 urizrow faew 1 gvma T A
=1fEm )

14.15 hrs,

MOTION RE: TWENTIETH. TWFNTY-
FIRST AND TWEN 'Y SECOND RE-
PORTS OF THE COMMISSIONER
FOR SCHEDULED CASTES AND
SCHEDULED TRIBES.

AND

DISCUSSION ON THE EMPLOYMENT
OF SCHEDULED CASIES AND
S({ HEDULED TRIBPES IN SERVICES
AGAINST RESERVED QUOTA—
contd,

MR DEPUTY SPEAKER: Now, we
take up further consideration of the
Motion moved by Prof. Madhu Danda-
vate and further discussion on the
employment of Scheduled Castes and
Scheduled Tribes. Shri C. N. Viswa.
nathan may continue his speech.

SHR] C. N. VISWANATHAN (Tirup-
pattur): Mr, Depuly Speaker, 8ir,
as I said yesterday, the same respunse
is shown today in ithe House regard-
ing this important Motion which has
been moved by Prof. Dandavate. We
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are talking so many things in the House
about the welfare of scheduled casics
and scheduled tribes bul even today
there is no response from poth s:des
of the House. Even ihe concerned
Minister—{he Home Minister and the
Minister of Stale in the Mimsiry of
Home Affairs—are nol present.

Mr. Deputy Speaker, Sir, the Un.
touchaniuty Act which 15 already in
exislence 15 not sufficient {o protect
the scheduled castes and scheduled
iribes, The Untouchability Act which
is prevailing now throughout India
does not glve severe punishment to
the persons who are oflenders under
this Act. The crimes under this Act
are iried only in second-class courts.
They should be tried in first-class or
in Sessions Courts.

Further, 1 would uke to draw the
attention of the House und also that
of the Government that we have to
ban first, the casle sysiem, Even many
Ministers here at the Centre and also
in the Slates ure having their caste
with their names. Fven the President
of India, Shri Sanjiva Reddy is having
his caste with his name, namely,
‘Reddy’. So we must ban the caste
system first. My party, Anna D.MK.
has taken a policy decision to this
effecl. So, 1 request this House and
also the Janata Governmenti that they
should adopt the same policy as has
been adopted by the Anna DMXK.
The Ministers are requesied not to
have their caste names with their
names, 'The elderly Members may
use their influence to this effect in
their respective parties. Even the top
level officers in the Government are
having the caste indication after their
names. Bul in the case of Harijans, they
do not have any indication after their
names so that they are surely identi.
fled that they belong to Harijan com-
munity. Therefore. the Government
should take immediate step to abolish
this system of indication of caste
after the names.

of SC & ST against Quota (Dis.)

Sir, another point is that the candi-
dates of various political partieg fight-
ing in the election must to allowed
only if they do not mention the caste
after their names. In regard to
untouchability. 1 may bring to your
kind notice that this system is still
prevalent in our couniry. 1f we want
to abolish the untouchability, we must
be reudy to do somthing good to the
nation, There is no use of talking
hours together on this subject in this
House.

Sir, In oupy State, some of our MPs
and MLAs were asked io remove the
caste indication after their names.
‘This is also one of the policies of our
party. Unless we abolish this caste
incdication after the names, we will
nut bhe able tp move forward in this
direction. Yesterday, Shri Faleirio
had correcily said, Sir that the Chief
Minister of Tamil Nadu is showing
the right way to other States for the
cause of Harijans. Hc had mentioned
how the Chief Minister of Tamil
Nadu was helping the Scheduled Caste
and Scheduled Tribes in his State, for
{he.r progress. 1lon'ble Depuly-Speaker
perhups knows that the Tamil Nadu
Chief Minister is called as M.G.R. ‘M’
stands for magnanimily. He had filled
the Rajya Sabha seat and that seat
has Leen filled by Shri Munuswamy,
a person helonging to Scheduied Caste.
There are so many other ways in
which M.G.R. has been helping the SC
ST people. The second word ‘G’
stands for generosity. He has given
many lakhs of rupees for the uplift-
ment of Harijans. The third word
‘R’ stands for royalty. In the matter of
royalty, the Tamil Nadu Government
is piving pension to the aged people
belonging to SC ST. In the same way,
Government of India should also give
at least Rs. 30/-per month as pension
to the aged people belonging to SC
ST. Otherwise, we will not be doing
natural justice.

Yesterday, Shri Mani Lal reported
in the House that many murders have
been committed recently by the upper
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caste people and no action hag been
taken by the police so far. Bince the
aggrieved persons are mostly SC ST
people, I would request the Home
Minister to take i'nmediate action and
protect the Harijans, It has been re.
ported that there has been an increase
in the atrocities committed on the
Harijans in Bihar and Orissa States.
The Government should give top pri-
ority to such offences and take im.
mediate steps and deterrant punish.
ment should be given to the offenders.
Bitting in Delhi, we will not be able
to know what is happening in other
parts of India, especially in rural
areas. In the rural areas even water
is not allowed to be drawn from the
common wells by the Harijans. We
are talking here so much for the
upliftment of the down-trodden and
the Harijans but when it comes to
the guestion of action wvery little is
done. The Government is not doing
enough 1o provide the basic necessities
like drinking water, housing facilities,
medical and educational facilities to
the SC ST. Yesterday aisc. I should
mention, no Cabinet Minister cared
to listen to the speeches of the*Mem-
bers about the difficulties of Scheduled
Castes and Tribes. ‘That is the ex-
ample. What is the use of talking in
this House? We must do some real
thinking. We must enact legislation.
We must have a commission in which
not only Harijans and Scheduled Cas-
tes will be there, but also all kinds
of people including other caste people
should be there, It should consider
concrete steps to be taken for them.
We are not caring for them at all
If things continue like that there will
be revolution by the people in India.
Only 35 Members were present Yester-
day: today there are hardly 36 or 37
persons in the IHouse....(Interrup-
tions) Yesterday Shri Mavalankar
spoke about inter.caste marriages. We
are proud to say that in 'Tamilnadu
the government is giving gold medals
for people who go in for intercaste
marriages; government is giving them
jobs and other facilities for their
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future life. In Tamilnadu the govern-
ment had also given houses for Hari-
jans. The Government of India is
not giving funds to shift Harijans
from huts to big buildings. Nearly
ten thousand families had been shif.
ted from huts to buildings in Tamil-
nadu and any Minister can see that.
We want that more funds should be
given to shift Harijans who are now
living in huts to be accommodated in
better houses. We are living in flats
and we do not think of Harijang who
are living in huts and under the trees,
It is the right time to think about
them. We must first give them lands
and houses. Another M.P. suggested
that lands should be given. How can
we give lands? There are a number
of persons in India having thousands
and hundreds cf acres. But the
Scheduled Castes do not have even one
acre of land to plough. In Tamilnadu
we have got the 15 standard acre
limit. The land ceiling must be fixed.

CHOWDRY BALBIR SINGH
(Hoshiarpur): Ceiling law ig there. it
is not enforced.

SHRI C. N. VISWANATHAN. They
are cheating others by benami transac-
tions. We are taking steps to get hold
of benami transactions and government
should take immediate steps to
enforce land ceiling and give land to
people who are tilling lands and shed-
ding their sweat working on land day
and night. They get Rs. 3 or 5 as
daily wages and the entire {ruit of
their labour is enjoyed by the owner,
zamindar and landlord who are living
in AC rooms. 80 per cent of the tillers
are Scheduled Caste people. It must
be done immediately by this govern-
ment; this is the proper time to do
this. If the Bill comes up here, no-
body will dare oppose it because any-
body who opposes will be identified
by people and people will say to him:
you are saying one thing and doing
another thing. Land ceiling laws must
come immediately to help Scheduled
Castes.
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SHRI SURAJ BHAN (Ambala):
What about your State services? There
is no reservation in promotions; It
is here in the Centre.

SHRI C. N. VISWANATHAN: Our
percentage is more than what it is in
other states. You can seée and com-
pare the figures, If the hon. Member
can prove it, we are ready to accept
the challenge. Do not think that our
Chief Minister. Mr. M, G. Ramachan-
dran has not done anything. He has
in fact given everything for the nation.
1 will accept the challenge if the
Member is giving correct information.

SHRI SURAJ BHAN: It is hard re-
ality that there is no reservation in
promotions in ‘Tamil Nadu Services.

SHRI RAGAVALU MOHANARAN-
GAM (Chengalpattu): Your statis-
ties is wrong. You are nol giving cor-
rect information. Let the hon. Mem-
ber understand how the things are
going on in Tamil Nadu,

tInterruplions)

MR. DEPUTY-SPEAKER: Please
take your seats.

SHRI C. N. VISWANATHAN: For
about six hours, we have been dis-
cussing this matter and we will dis-
cuss it for another 2 hours al<o, I would
request the hon. Minister and the Gov-
ernment to take some concrete steps in
the matter immediately. With these
words, 1 conclude my speech.

SHRI HITENDRA DESAI (Godhra):
May I know, when the hon. Minister.
will be replying to the debate?

MR. DEPUTY-SPEAKER: It is not
definite because we will be taking
up non-official business at 3.30 PM.

SHRI HITENDRA DESAI: Not
today.
" MR. DEPUTY-SPEAKER: Not today
in any case.

ot Wt qWe TRW  (wRW) :
W AW, WYgeE WTEN,
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STATEMENT RE, DAMAGE TO
RAILWAY TRACK ON SOUTHERN
RAILWAY DUE TQO CYCLONE

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): Sir,
I rise to make a gtatement to apprise
the House of the widespread damage
to rallway track and suspension of

Cyclone to 286
Southern Rly. (St.)

train services on the Southern Rail-
way due to the cyclonic storm which
hit parts of Tamilnadu on November
11th and also of the gteps Lienig taken
by the Railways to rustore through
communications which are so vital for
the general flood relief work.

1, accompunied by the Member,
Engineering, Railway Board, and the
General Manager of Southern Railway,
visited the flood affected areas yester-
day and made an aerial survey of the
places where breaches in railway
track hud occurred disrupiing commu-
nications. 1 also inspected, on fcot, the
railway colonies and station yards in
the Tiruchirapalli arca, ) articularly
at Srirangam. During my aerial sur-
vey, 1 covered the sections fromTiru-
chirapalli to Thaniavur, Nagarpat-
nam, Nagore, Kodikkara:, Karaikkudi,
Dindigul, Samudran, Karur and back
to Tiruchirapali.

The cyclonic storm left a train of
destruction in its wake, Railway com-
munication lines were scriously dis-
rupled, rivers and stream in the Cau-
very basin flooded and the rallway
tracks flooded and breached at a

number of locations affecting rail
services {irom the night of the 11th
instant. Heavy damage was caused

to the irack, station buildings, etc.
especially Nagappatinam, Thiruvarur,
Kodikkarai, Pudur, Karur and Golden
Rock. A major bridge across Amra-
vati river, consisting of 20 spans of
50 ft. each, has been seriously damag-
ed and 6 piers along with their ad-
joining pgirders and track washed
away.. Flooding of track has occurred
at a number of Jocations between Vil-
lupuram and Tiruchchirapalli on the
main, as well as the chord lines, Ti-
ruchchirapalli-Dindigul, Tiruchchirapa
Ni-Karur and Dindigul-Palani
Sections. Extensive breacheg to track
around Tiruchchirapalf had isolated
Tiruchchirapalli from all directions. A
number of railwaymen’s colonies have
been inundated forcing the inhabitants
to take shelter on railway platforms
etc. About 25000 raillway familles



